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New Delhi, the 10th April 1997

G. S. R. 207 (E).— In exercise of the powers conferred by section 8 o f  the Cinematograph Act, 1952 (37 o f 1952), 
the Central Government hereby makes the following rules ftirther to amend the Cinematograph (Certification) Rules-, 1983, 
n a m e l y •

1, (1) These rules may be called the Cinematograph (Certification) (Second Amendment) Rules, 1997.

(2) They shall come into force on the date of their publication in the Official Gazette.

2 . (1) In the Cinematograph (Certification) Rules, 1983,—
in rule 2,—

(a) for clause (ix), the following clause shall be substituted, namely
‘(ix) “feature film” means fictionalised story film in 35 mm or in other gauges or on video tape or compact video 

disc;’
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(b) for clause (xi), the following clause shall be substituted, namely:—

'(xi) "long film" is a film with a length exceeding 2000 metres in a 35 mm or corresponding length in other gauges 
or compact video disc;'

<c) for clause (xvi), the foUwing shall be substitututed, namely,

‘(xvi) “short fihn” means a film with a length upto and including 2000 metres in length in 35 mm or corresponding 
length in other gauges or on video tape or compact video disc.’ ■

(2) In the said rules and schedules thereto, for the words “Video film” wherever they occur, the words “ film on video 
tape cr compact video disc” shall be substituted.
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RAGHU MENON, Jt. Secy.

Foot N ote The principal rules were published, vide No. GSR 381 (E) dated 9-5-83 in the Extraordinary Gazette o f India 
Part H Section (i) and subsequently amended by :

(i) GSR 83 (E) dated 28-2-84;

(ii) GSR 413 (E) dated 29-5-84;

(iii) GSR 814 (E) dated 13-12-84;

(iv) GSR 772 dated 21-10-89;

(v) GSR702 (E) dated 27-11-91;

(vi) GSR 67(E ) dated 30-1-92;

(vii) GSR 603 (E) dated 3-8-94;

(viii) GSR 816(E) dated 16-11 -94;

(ix) GSR 817 (E) dated 16* 11 -94;

(X) GSR 121 d ated  11-3-95;

(xi) GSR 370 (E) dated 28-4-95;

(xii) GSR 705 (E) dated 30-10-95;

(xiii) GSR 798 (E) dated 15-12-95;

(xiv) GSR 134 (E) dated 18-3-96;

(xv) GSR 173 (E) dated 25-3-97;
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